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Heard the ld.counsel iot both the paities. 
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The petitioner.±z working as E1C at KhamEr Simulia 

Branch Post Qtf ice, has filed the application as he apprehends 

tezminatioü of his service. He has made a representation to 

the authorities on 11th April l997 a shown,àsnexure-A. 2 to 

the application, which remains pending till this day. 

On hearing the ld.counsel tor both the parties and 

onperusal ot the application with all its enclosures, we 

consider itaeseey to dispose ot the application at this 

sage with , a direction upon the respondents to treat the 

present application together with all its enclosures as a 

representation 47tiie reliefs mad claimed by the petitioner 

.and to dispose it of by passing a speaking order which shall 
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be communicated to the petitioner. We turther direct 

that till such disposal, the statusui.quo of the petitioner 

in respect of his seriice, shall not be disturbed. 

Application is accordingly disposed No dosts. 

Certified copy be given to the petitioner within 48 hours. 

(M.SMukherjee) 	 (A.catteij) 
—Vice-Chai rman. 
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